
No. XXIV OB 1952 

! An Aot t o  provide for the repeal of the Criminal Tribes Aoti 
1924, and certain other lawe corresponding thereto. 

B E it. enacted by Parliament as follows:- 

1. Shwt title, extent and commencement.-(1) This Act may be 
the Criminal Tribes Laws (Repeal) Act, 1952. 

(2) I t  extends to the whole of India except the State of Jammu and 
Kashmir. 

(3) I t  shall come into. force immediately. 

2. Repeal of Act VI of 11924 and corresponding laws.-The ~ k m i n a l  
 tribe^ Act, 1924 (VI of 1924) and every other law correspollding thereto 
in force in any State or part thereof shall stand repealed on the 31s6 day 
of August, 1952, but the Cenbral Government may, by notification in the 

, 'Official Gazette, declare that the said Act or any corresponding law shall 
stand repealed in any State or part thsreof with effect froni any earlier date. 
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